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GENTRAL ADHINISTRATIvE‘TRIBHNAL, JABALPUR BENCH, JABALPUR
Revieu Applicetion No. 73 of 2004 A
(in DA No. 17Q/2004)

Jabalpur, this the Y ﬁfday of Snptambar, 2004

Ehfaz Khan,
Son of Shar Khan,
Aged about 24 years,
R/o Bedhra Mohallg, -
Naarby Goutamji Ki Madiya,
Garha, Jabalpur(M.P,) : APPLICANT
VERSUS
1. Union of India,
Through Defenca Secretary
Miniatry of Defance, Neu Dalhi.

2. The Parsonnel Officer,

(Ganeral), Through-Commandant,

Centrel Ordinanca, Depot,

Jabalpur(M.P) RESPONDENTS

\‘

ORDER (in circulation)

By M.P.Singh, Vica Chairman-

» This reviav application hes bean filed to review the
order passed by the Tribunal on 9.8.2004 in OA No.170/2004.

2. In the present RA, no clerical error or glaring mistake
has been pointed out by.hho-appiicant. It is the settled lesgal
position that the review 6ioé¢¢dings arse to be strictly confined
toﬁgmbit and scope of Order 47 Rule 1 of CPC. In exsrcise of the
jurisdiction under order 47 Rule 1 CPC it isfnut-pirmiasihlo

for en erroneous decision to be rehsard and corrected. A
review petition, it must be remebered has a limited purposse and
cannot be alloesd to be an appsal in disquise(see Parsion Devi
Vs. Sumitri Devi: and Others, JT 1997(8) SC 480).

3. In view of the foregoing, we do not tind any merit in

this RA, which is accordingly rejected at the circulation stage

itself . C/\M
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